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Reference to unhealthy effect of Kesari Dal
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MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2.45 p.M.

The House then adjourned for
lunch at fortyseven minutes past one
of the clock.

The House reassembled after lunch at
fortyseven minutes past two of the clock, Mr.
Deputy Chairman in the Chair.

THE PRESS COUNCIL
~AMENDMENT) BILL, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): Mr. Deputy Chairman, Sir, the
House will recall that it had given consent to
an amendment to the Press Council

Actin 1973 which had extended the term
of the members of the Press Council and

its office bearers from 30th September. 1973



141 Press Council

to 30th June, 1974. As the House is aware 4
Committee consisting of Members of Par
liament from both the Houses is going into the
question of considering amendment to tiig
Press Council Act to provide a suitable
machinery for the nomination of the Chairman
and members of the Press Council.

S TOHATCED : 7 FAAT 0 AT

LG 1

SHRI DHARAM BIR SINHA: If the hon.
Member is interested, 1 can read out the
names of the Members.

From Rajya Sabha, the Commiitee con-
sists of:

Shri Bhupesh Gupta;

Shri V. G. Gadgil;

Shri T. N. Singh;
Shri Harsh Deo Malaviya;
Shri Krishna Kripalani; and

Shri Krishan Kant

And from 1ok Sabha, the Commitlee in-

cludes:—

Shri Anantrao Patil;
Shri C. L. Chandrakar;
Shri D. C. Goswami;
Shri B. §. Murthy;

Shri Hari Kishore Singh;
Shri Rudra Pratap Singh;
Shri K.
Shri P. M. Sayeed;

Shri Somnath Chatterjee;

P. Unnikrishnan;

Shri Atal Bihari Vajpayece;

r« AW. 1974]

Shri Era Sezhlyan; and
Shri Vikram Mahajan.
st Ao oAt oA
uF W § |
SHRI DHARAM BIR SINHA: Shri T. N.
Singh and Shri Bhupesh Gupta.

MR. DEPUTY CHAIRMAN: No discus-
sion, please.
SHRI DHARAM BIR SINGH: This Com-

mittee is going into this procedure. It has
already examined several witnesses and has
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gone into different aspects of the Press
Council with objective of recommending a
suitable machinery to select the Chairman and
the members of the Press Council. The present
Bill seeks to replace the Ordinance because
the lerm of the Chairman and Members ended
on the 30th of June and an Ordinance had to
be issued to extend the term of the Council till
the 81st of December, The present Bill seeks
to replace the Ordinance.

In this connection, I would only like to
bring one other matter to the notice of the
House and that is that on the advice of the
Committee on  Subordinate Legislation
contained in their Ninth Report we have
included an amendment which lays down
suitable provisions regarding laying of the
rules to be framed under the Act.

Sir, at this stage I would confine my
remarks only to these words and would later
respond to the suggestions of the hon.
Members that they would like to make.

With these words, Sir, may I now seek your
permission to move the Press Coun-(il
(Amendment) Bill, 1974, for considera-lion.
Thank you.

The question- was proposed.

MR. DEPUTY CHAIRMAN: Are there
any Members who would like to speak on the
Rill?

SHRI LAL K. ADVANI (Delhi): Sir, we
may take up the discussion of this Bill to-
morrow and proceed with the discussion under
Rule 176.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA): Sir, this may cause inconvenience.
A number of Members have given their names
for speaking on Discussion under Rule 176
and they are not here at the moment.

MR. DEPUTY CHAIRMAN: Let, at least,
one Member speak. Then we will adjourn it
for tomorrow.

SHRI OM MEHTA: Sir, if there is nobody
to speak, then we will proceed with
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[SHRI OM MEHTA]

the Bill and get it passed. Then start dis-
cussion on the Railways.

MR. DEPUTY CHAIRMAN: Shri Raj-
narain, do you want to speak on the Press
Council Bill?

St TAAATOA : TTTH O & 724
ag a7 &1 9% 41 % a8 w9 g

SHRI OM MEHTA: Sir, the Members who
have to move the next motion are not here.
They might object. Shri Niren Ghosh, Shri

Rabi Ray, and others are not here. Then that
motion also goes.

AN HON. MEMBER: That motion cannot
go. There are other names also.

MR. DEPUTY CHAIRMAN: We will take
up that motion at 3 p.m. sharp.

CH TAwEe i, Y oE
Lro i ~ '
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W%@mé}mmm
TN FTRE

MR. DEPUTY CHAIRMAN: It must have
relevance to the Press Council (Amendment)
Bill.

SHRI JAGDISH PRASAD MATHUR
(Rajasthan): It is printed in press.

MR. DEPUTY CHAIRMAN: It has noth-
ing to do with the Press Council. Is it a
magazine or something?

= v ; F e R od
HIFGT &Y a8 AT AT | T T A B
oy sy oF A FmET—amr B oA
e ¥ ) = T fog, o wmw faerd
arsrAdy, #ff wEEr e, TsEr
AT oF gqfeam v & Ja91, 77 o B
T F | T 5 gwan ) a:m-r
qﬁfﬂlﬁ'mm Fr*m’r:ﬁmw
F9 Frafaa F 75 | m‘%’r%&’rm
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for gowor & owa a8 ArET a1 fw &l
QAT 08 77 F1 7 G |
MR. DEPUTY CHAIRMAN: How is it
concerned with the Press Council Bill?
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DISCUSSION UNDER RULE 176—Re-
ported harassment, Victimisation etc. of
Railway Employees for Participation in Re-
cent Strike.

MR. DEPUTY CHAIRMAN: Mr.
Ray.

SHRI BHUPESH GUPTA (West Bengal):
Before you take this up, I had made a request
that the assurances given in the month of May
in this House by the hon. Minister should be
circulated from the proceedings of this House
and, if necessary, from the proceedings of the
other House. Now, we have not got anything

Rabi

MR. DEPUTY CHAIRMAN: Mr. Rabi
Ray.

SHRI BHUPESH GUPTA: You will be
seeing that the Government has violated all

the major assurances that were give. . . .

MR. DEPUTY CHAIRMAN: Yes, Mr.
Rabi Ray.

SHRI BHUPESH GUPTA: We are entitled
to have them circulated In order to debate it
in the most effective manner.

MR. DEPUTY CHAIRMAN: Mr. Rabi
Ray.
=t vt v (3deT) o wre o aEre
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"(a) All railwaymen be treated as in-

dustrial workers with full trade union rights
including the might to ingotiate.

(b) The working hours of railwaymen
shall not exceed eight hours per day.

(c) There shall be job evaluation of all
railwaymen through a scientific system to
be followed by their reclassification, re-
gradation with the need-based minimum
wage as the wage for the lowest-paid wor
ker.

(d) Pending the completion of job
evaluation and re< lassification, immediate
parity In wages with those of workers in



